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Original npplication No.l240 of 20C4. 

Thur~ay, this the 14th day of October ,2():)4. 

A·K. Bhatnagar, J .i.1 .• 
D. R. Tiwari, n.!Y..:. 

1. Bharat Bhushan aged about 48 years 
S/o l.okendra ~Tath Rjo 35/08 .P. U:>lony, 
Sad ar Agr a.~ 

2. Shy am Babu aged about 50 yeats 
jo Gyasi ~m R/o it Nagar, 

Oarvi P.oad, Agra. 

3, Gulab Singh aged about 59 years, 
Sjo Jass Ram R/o Rui Ki P.andi 
Shanguj =t~ra. 

4. P.ar i S.ingh a sed about 49 years 
Sjo Ch:irant)jit Lal Rjo In:ira uram 
Agra. 

5. .ohan .Lal ased about 54 years 
S / o b.r ira rn R/ o La 1 [.a had ur Schoo 1 
lladhu Nasal', Agra ..• 

6. ilip Kumar aged about 53 years 
S /o Chhot~y Lal R/o 19/153 Feer 
a ly ani, Agl' a. 

7. Om Prakash aged about 58 Y.e ars . 
S/f) Maharaj Kishan Rjo l4lC5 (6) . 
R.P. Colon~, .IAgra. 

8. J ,J. Kohrey aged about 59 years, 
S/o Jongla Ji Kohrey Rjo H. No.137 
lv1adhu Nag all', Agra. 

(All workiqg in c.o.o., Agra) 

••••• Applicants. 

{By Advocate : Shri Swayambar La!) 

1. Union of India through its Secret.Jry 
to tre Govt. cf India, li.nistry of Defence 
~w ].)e lhi - 110011,. 

2. Director General Ordnance Services DS-8C) 
f\t'my 1-eadquarters, D.H. P.O. ~w Delhi. 

3. Off icer-In.o.Charge, .1-\J:my Ordnance 
Secunderabad - 500 o15• 
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Corps cords 
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4. Command,ant, Central Ordnance 03pot, gra • 

(By vocate ; Shri s. Singh) 

0 R D E R 
P I « 

• • •••. ~ sponde nts. 

J.M. 
l J • .. 

By this CIA, the applicants have prayed for a 

direction for quashing the impugned orders Annexures A-1, 

A-2 and A-3 passed by respondent Nos. 2, 3 and 4 

respectively, with a further direction to respondents 

not to reduce the pay scaleJ of tl'B applicants and to 

recover the amount paid ;in terms of arrears on refixation 

of pay by irrpugned order dated 21.09.2C04) Trey have 

furthar prayed for a direction to respondents to refund 

the recovered amount, if any, from tte wages of tt-e 

applicants alongwit:1 18% interest. 

2. 11 the app lie ants in this case are working 

as Chargene n in ti'E respondents • e stab li$hr.:ant. learned 

counse 1 for tha applic :mt submitted that .latter dated 

10.12.2003 for g!I'ant of replacerrent scales to Technical 

Supervisory Staff of POC (Am~xure-J~-1) issued by tha 

Office of Director General of Ordnance Services, Army 

1-eadquarters, New Delhi and letter ate 24.12 .• 2003 

issued by POC Raeords, Post oox No.3, Trimuctl:rry F0 

Secendra ad. Came to trn not~ce of the applicant 
lt(.~.v 

in August 2C04, as sue h maae the representation to 

Responden~ No. s 2, .3 and 4 against too reduction of 

p .... y scale f.t·o .J 50 -8000 to 45C0-7000 on 15.09.2C04. 

On 21 . 9. 2004 a letter was issued y tm respondents 

to tm applic~nt by \·!hich tre pay scale of too applicants 

•••• 3. 
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v.e re reduced. 
v 

arne counsel further submitted that 

t~ ap licantjwill be satisfied if too i.r represantationJ 
") 'V'l/~ C) '(;~~~ ~ 

~have already been sent to R?spondent l~o. 3
1 

4 & 5 ~ 

decided by respondent No.2 by a reasoned and speaking 

order within a specified til'$. 

3. learne counse 1 for the respondents prays for 

ti~ for filing counter affidavit but v~ do not consider 

it nece ssa:ry to c a, ll for counter at this stage and the 

case is being deQided at tre ad miss ion stage itself witrout 

calling for counter . 

4. ~cordingly, the OA is disposed of finally by 

issuing a direction to respondent No.2 to decide tha 

representations filed by trn applicants dated 15.09.2004 

expedi"iously preferBbly within a period of three months 

from tha date of receipt of tte copy of this order. It 

is provided that till the representation of 1l1B applicants 

are decided the operation of the order dated 2r.9.2004 

shall not be ette cted to. Tre OA is accordingly isposed Of. 

No costs_. 

v 
~mber (J) 


